
CENTRAL ADMINISTRATIVE TRIBUNAL.., 
ERNAKULAM BENCH 

OA No. 356 of 2001 

Wednesday, this the 29th day of January, 2003 

CORAM 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 
HON'BLE MR. T.N.T. NAYAR, ADMINISTRATIVE MEMBER 

1. 	. 	Dr. M.K. Showkat Au, 
S/o late A. Hamza Hail, 
Deputy Director of Medical and Health 
Services, Androt Island, 
Union Territory of Lakshadweep. 	 ...,Applicant 

[By Advocate Mr. M.V. Thamban] 

Versus 

The Administrator, 
Union Territory of Lakshadweep, Kavaratti. 

The Deputy Collector (Head Quarters) 
and Estates Officer, 
Union Territory, of Lakshadweep, Kavaratti. 

The Superintending Engineer, 
Lakshadweep Public Works Department, 
Union Territory of Lakshadweep, Kavaratti. 

Union of India, represented by Secretary, 
Ministry of Health and Family Welfare, 
Nirman Bhavan, New Delhi. 	 . 	....Respondents 

[By Advocate Mr. S. Radhakrishnan (Ri to R3)] 

The application having been heard on 29-1-2003, the 
Tribunal on the same day delivered the following: 

OR D ER 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

The applicant has filed this Original Application 

challenging Annexure A-li and Annexure A-13, for a declaration 

that he is not liable for any 'damage rent' as alleged, in 

Annexure A-li or Annexure A-13 for the period of his occupation 

of the quarter at Kavaratti till the time granted by the 

Tribunal and for a direction to the respondents not to recover 

any amount towards 'damage rent' from him. 
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. 2.. 

The 	Original 	Application 	is 	resisted 	by 	the 

respondents. 

After filing this Original Application, the applicant 

submitted a representation dated 16-9-2002 to the 1st 

respondent seeking to recalithe orders impugned in this case. 

The applicant has been given a reply dated 19-10-2002 informing 

him that on account of the pendency of this. Original 

Application, the Administrator could not dispose of 	the 

representation dated 16-9-2002 and that if a decision is to be 

taken in the matter by the Administrator, the 	Original 

Application has to be withdrawn. 	Taking note of the reply, 

learned counsel for the applicant submitted that the Original 

Application may be closed with a direction to the 1st 

respondent to consider the representation of the applicant 

dated 16-9-2002 and to give him an appropriate reply within a 

reasonable time. Learned counsel for respondents 1 to 3 has no 

objection in disposing of this Original Application in that 

lines. 

In the light of what is 

Application is disposed of with 

respondent to consider the represent 

on 16-9-2002 and to : give him an 

period of three months from the date 

this order. No order as to costs. 

stated above, the Original 

a direction to the let 

tion made by the applicant 

appropriate reply within a 

of receipt of : a copy of 

Wednesday, this the 29th day of January, 2003 

T.N.T. NAYAR 	 A.V. HARIDASAN 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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